FIR No. 70/18
PS: Pahar Ganj
U/s: 302/307/34 IPC

Irfan Vs. State

24.08.2020
Fresh bail application u/s 439 Cr.PC received by way of assign-
ment. It be checked and registered.

Matter taken up through Video Conferencing (Cisco Webex).

Present: Sh. Virender Singh, Ld. APP for State.

Sh. Manish Sharma, Ld. Legal Aid Counsel for accused/ap-
plicant Irfan.

1. This is the bail application u/s 439 Cr.PC moved on behalf

of applicant/accused Ifran, seeking interim bail for 45 days. Reply
filed by the 10.

2. Arguments heard on the bail application.

3 The applicant is booked for the offence u/s 302/307/34
IPC. He is seeking interim bail on the ground of spread of Covid-19
and also in view of the Criteria dated 18.05.2020 laid down by
Hon'ble HPC.

4. As per the reply filed by the 10, the applicant is involved
in other 9 cases including 3 murder cases and 6 other cases of
heinous offences. Ld. APP submits that applicant also does not have

permanent address in Delhi.
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5. The applicant is involved in 9 other criminal cases of seri-
ous nature, hence, he (applicant) does not fall in any criteria laid
down by Hon’ble HPC. So far as the ground of spread of Covid-19 is
concerned, this is also not good ground to enlarge the applicant on
bail as the jail authorities are equipped to handle the same. In view of

the same, the application is hereby dismissed.

Copy of this order be given dasti to the counsel for appli-

cant/accused. =
@

(Charu Aggarwal)
ASJ-02, Central, THC, Delhi
24.08.2020
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FIR No. 166/17

PS: Subzi Mandi

U/s: 395/398/468/471/34 IPC
Kanhaie Jha @ Kishan Vs. State

24.08.2020

Fresh application for extension of bail received by way of as-
signment. It be checked and registered.

Matter taken up through Video Conferencing (Cisco Webex).

Present: Sh. Virender Singh, Ld. APP for State.

Ld. Counsel for accused/applicant Kanhaie Jha @ Kishan.

This is an application for extension of interim bail filed by
applicant/accused Kanhaie Jha @ Kishan. Reply filed by the 10O.
Applicant was granted interim bail for four weeks by the Hon'ble
Delhi High Court vide its order dated 21.07.2020. Although, in view of
the Writ Petition “Court on its own motion Vs. State of NCT of
Delhi & Ors.”, W.P. (C) 3037/2020, the interim bail of the
applicant stands automatically extended, however, if the applicant is
desirous to take specific order for extension of interim bail then the
proprietary demands that applicant should move to the Hon'ble High

Court, which granted him the interim bail.

Application stands disposed off. o
L

(Charu Aggarwal) ‘
ASJ-02, Central, THC, Delhi

24.08.2020
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